M 3rdiehiy siftre=ur “v” Aamdis 998 H
IN THE INCOME TAX APPELLATE TRIBUNAL
“A” BENCH, CHENNAI

AR St 7 AR A , AE0Hes gan

am 4t a7 pua R, e aew & awar
BEFORE HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM
AND HON’BLE SHRI MANU KUMAR GIRI, JM

SMAHSUE | ITA No.476/Chny/2024
(ﬁ%{ﬁ'UTEI'Gf/ Assessment Year: 2011-12)

M/s. N S K Builders Pvt. Ltd. T JCIT
73/12-A, Annamalai Nagar, /T Range -1,
Trichy — 620 018. S Trichy

RTAEETY. /Sl 3T 3M¥Y./PAN/GIR No. AADCN-2665-C
(DtﬁFIT?ff/Appellant) | : ‘ (Q?J?ﬁ/ Respondent)

3ftitemeifeptaiRA/ Appellant by | : | Shri Y. Sridhar (FCA)- Ld.AR

JIUTd13fRT/Respondent by | : | Shri ARV Sreenivasan (AddI.CIT) - Ld. Sr. DR

Wﬁﬁm/oate of Hearing .| 30-04-2024

/Date of Pronouncement : | 06-05-2024

A /ORDER

Manoj Kumar Aggarwal (Accountant Member)

1.  Aforesaid appeal by assessee for Assessment Year (AY) 2011-12
arises out of the order of learned Commissioner of Income Tax
(Appeals), National Faceless Appeal Centre (NFAC), Delhi [CIT(A)]
dated 28-12-2023 in the matter of an assessment framed by Ld. AO on
best judgment basis u/s. 144 of the Act on 06-03-2014. The Ld. AO
estimated business income and made addition of cash deposits. The
additions were confirmed by first appellate authority. The Tribunal

restored the appeal back to the file of Ld. CIT(A). However, the assessee




did not respond to the hearing notices and remained non-compliant.
Accordingly, the appeal was again dismissed against which the
assessee is in further appeal before us. The Ld. AR has prayed for
restoration of matter back to the file of Ld. AO which has been opposed
by Ld. Sr. DR.

2. Considering the fact that this was second round, we are not
inclined to remand the matter back to the file of Ld. AO as pleaded by
Ld. AR. However, keeping in mind the principle of natural justice, we
deem it fit to grant another opportunity to the assessee to substantiate its
case before Ld. CIT(A). The same would come at a cost of Rs.5,000/-
which shall be deposited by the assessee within 30 days from the date of
receipt of this order to ‘Tamil Nadu State Legal Services Authority’ at
Hon’ble High Court of Madras. The proof of the same shall be furnished
by the assessee to learned CIT(A) who shall proceed for de novo
adjudication after affording reasonable opportunity of hearing to the
assessee. The assessee is directed to substantiate its case forthwith
failing which Ld. CIT(A) shall be at liberty to dispose-off the appeal on
the basis of material on record.

3. The appeal stand allowed for statistical purposes.
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